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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCHs NEW DELHI

CP NG.180/96

o N &7
’ CA No.1990/95 '

New Delhi this the 3rd Octcber 1996

Hon'ble Shri K. futhukumar, Member {A)
Hon'hle Shri T.M. Bhat, Member (2)

Dr. R.C. Gupta,

5/c late Shri Janardan Pargad,,

R/o 117, Kapil Vihar Pitmapura,

New Delhi - 110034 and employed

as Yoga Coach under the Directcrate

of Education, N.C.T. of Delhi. , N firnlicant

(By Shri D.R. Gupta, Advocate)
Versus | o o

Te Union of India,
thrcugh Secretary {Edu)
Fiinistry of H.D.,
Deptt. of Education,
Shastri Bhawan,
Dr. Rajendera Prasad Road,
Mew Delhi-110001

2 Director of Education, v
Govt. of N.C.T. of Delhi R
0ld Sectt., Ali Pur Road, R
ijew Delhi-=-110054 sso s Aasceondents

(By 5hri Jog Singh, Advocate)

OROER (ORAL)

Hon'ble Shri ‘K. Muthukumar, Member (A)

We have heard counsel for the parties. As tre
respondents have not complied with the directicns of tho C
Tribunal, this CP has been filed, In this C;P, tha applicantfw
has alleged non-compliance of the directions of the Tribunalviﬁ‘

OA N0.1990/95 dated 16.2.96. The following dirscticns usre

giveny
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12.8.87 to the above coacheé.
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"In the result, in the light of what Iz sta
impugned order by which the applicant ¢
from service is set aside declaring that
is also entitled to continue in service
of 60 years in accordance with order of
dated 17.11.1995.

reinstate the applicant in service forthuith, at iy o

The respondents are directed to

rate witnin fifteen days, from the date cf receind

a copy of this order, allou him to ccntinuz in SCoVia

till the age of 60 years and pay him thz arraodrns of

pay and allowances treating that he centinued in

service beyond 31.10.1995 within 2 period two menths'lyl

2. The counsel’ for the applicant ccntends that

the applicent had been reinstated in service and

to continue as Yoga Coach, he has not been given
cf the order as contained in the respondents' letter catod
17.11.95, by which the benefits of the senior sccle houo @f

been extended to the Yoga Ccaches and no separate ordir : !,;

D]
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has been passed in recard to the applicant as
senicr scale is concerned,

3. Learnad conszal for the respondents coirits €72 thic o

18

representation alonguith the order of the rispon enio doinas.

17.12.87 extending the benefits of this cslon dited o

- 3 1 A da L R
amits that tho ovrdorns

He su
points out that the applicant stood retired on 31.1C.05 i
and this benefit was not extended to him so fur, /At tw;&“‘
stage he also submits that he had opted for rovercicn Frémi

& & post L
the post, substantive - he—35—s-post of Ycga Ccach in %the s
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lower orade only.- Ld counsel for the petiticner hcusver

contanquhat he was reverted to the substantiva post cf

the Yoge Coach prior to his original daste of retiresont. xi?
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In the aforesaid C/f he is entitled to the arTo%rs of ~ oy

and allcyances at the higher grade, Ld counzael for thoe

respondents submits that this is a fresh matter which hag

been placed before the authorities, In the aferesaid {3

ey 1

is cencerned, the rzspondents have comnlied with tihe dapt

cTajsy
-
o paliles
anq,thereforg there is no caase of action fcr tis Contomty

The applicant is still aggrieved in recard to
promotion of selection g rade in terms of th

letter dated 12.8.87 subject to the condition dzalt Litn
in the réspondent®s the Yoga Coaches, At this st 4
respondents will t ake spirit bn the basis of

tation received by the petitioner and pass separate opd

ué.‘uar & e

We do not find any merit in the case at this stace, ¢p

is therefore, dismissed, WNotice is

P o / N f‘:
(Tin. “BHAT) (. nuTHUICRAR) e
MEMBER(J) MEMBER{.1) S
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hereby discherged, S




